
FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

07.06.2021

At 4.55 PM

Matter is taken up again on the appearance of the IO. 

IO  has  appeared  at  the  residential  camp office  of  the

undersigned alongwith case file. The case file is gone through.

Outer case diary and inner case diary also gone through.  The

same are found duly paginated. Few of the case diaries have

already been signed by the concerned Duty MM. 

At this stage, IO submits he could not collect the case

diaries  pertaining  to  the  SI  Dinesh  of  31.05.21,  03.06.21,

04.06.21, 06.06.21 and 07.06.21, as the SI Dinesh is out  of

station for the investigation of the present case.  

All  the pages of case diaries except the pages already

signed by the concerned Duty MM are seen and duly signed by

the undersigned and date of the day is also mentioned along

with the signatures.   

IO  is  directed  to  produce  the  remaining  case  diaries

pertaining to the SI Dinesh on 08.06.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.06.2021



FIR No.128/2021
PS Alipur
U/s 392/394/34 IPC 
State Vs. Neeraj Kumar

07.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is a bail bond filed on behalf of the accused  Neeraj

Kumar.

It is submitted by Ld. Counsel for the accused that this bail

bond was accepted by Ld. Duty MM on 06.06.21 and accused

has already been released from Jail. In pursuance thereof, it is

requested by Ld. Counsel for accused that the present bail bond

be dismissed as withdrawn.

Keeping in  view the submissions,  present   bail  bond is

dismissed as withdrawn. Abovesaid bail bond be filed along with

the main file upon filing of the chargesheet.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.06.2021



FIR No.218/2021
PS Model Town
U/s 302/365/506/188/269/120-B IPC & 25/27 Arms Act.
State Vs. Sushil Kumar & Ors.

07.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Sumeet Singh Shokeen and Sh. Pawash Piyush, Ld. 
Counsels for the applicant

Heard. Perused. 

This  is  an  application  filed  on  behalf  of  the

applicant/accused Ajay Kumar Sehrawat seeking directions to

the concerned Jail Superintendent/appropriate authority to keep/

send/remand  him  in  the  same  ward/barrack  along  with  co-

accused Sushil Kumar.

At  this  stage,  Ld.  Counsel  for  the  applicant  seeks

permission to withdraw the present application.

Considering  the  submissions,  present  application  is

dismissed as withdrawn.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.06.2021



FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

07.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Rahul Sand, Ld. Counsel for the applicant
IO Inspector Mangesh through VC

Heard. Perused. 

This is an application filed on behalf of applicant/accused

Sushil Kumar u/s 172 1B of the Cr. P.C. stating that the present

matter is  under investigation and he has apprehensions that

investigating agency is working at the directions of the higher

authorities and are not carrying out fair investigation. By way of

present application, Ld. Counsel for the applicant prays for the

directions to the IO to produce the case diaries before the court

and for the due volume and pagination of the case diaries and

for the signature of the same by the court. 

The IO has duly filed the reply of the present application

stating that the similar application was filed before the Ld. Duty

MM on 29.05.2021 and same was allowed. 



The filing of previous application before Ld. Duty MM on

29.05.2021  u/s  172  1B  Cr.  P.C.  is  not  disputed  by  the  Ld.

Counsel. It is pertinent to mention here that the said application

of the applicant/accused was adjudicated/disposed off with the

observation that : 

“Ld. Counsel for the accused Sushil  Kumar has also

moved an application u/s 172 1B Cr. P.C. for seeking

pagination of the case diary and to produce the case

diary  before  the  court.  The  case  Diary  has  been

produced before the court and same is perused. The

same is found duly paginated. Accordingly, the present

application is dispose off.”

It is pertinent to mention here that the factum of filing of

the similar application on 29.05.21 before Ld.Duty MM is not

disclosed in the present application by the Ld. Counsel for the

reasons best known to him. Moreso, it is also not disputed that

the abovesaid order passed by Ld.  Duty MM on 29.05.2021

has not been challanged before any higher forum till date. 

The  investigation  of  the  present  case  is  still  under

progress  and  the  accused/applicant  is  in  Judicial  Custody.

Considering the facts of the case as well as keeping in view the

statutory  provisions  of  section  172  1B  Cr.  P.C.  as  well  as

relevant  Delhi  High  Court  Rules,  I  direct  the  investigating

agency/IO to maintain the case diaries and its pagination as

per rules and to produce the same before the undersigned for

perusal and signature during the course of the day. 



IO  is  further  directed  to  maintain  the  same during  the

entire investigation of the present case till the time of filing of

the final report. 

Accordingly, present application is disposed off. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.06.2021



FIR No.10228/2020
PS Alipur
U/s 379/411/34 IPC
State Vs. Gaurav

07.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.

This is an application for grant of interim bail u/s 437 Cr.

PC  for  a  period  of  90  days  filed  on  behalf  of  the

applicant/accused Gaurav.

Perusal  of  record  reveals  that  applicant/accused  has

already been granted bail in the present case vide order dated

26.03.2021.  Hence,  present  application  is  infructuous  and

disposed off accordingly.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.06.2021



FIR No.54/2013
PS EOW
U/s 419/420/467/468/471/120-B/174-A IPC
State Vs. Suresh Sharma

07.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application u/s 437 Cr. P.C. for grant of bail filed

on behalf of applicant/accused Suresh Sharma.

At this stage, Ld.Counsel for the applicant/accused  has

filed an application for withdrawal of the present application and

seeks permission to withdraw the persent application.

Considering  the  submissions,  present  application  is

dismissed as withdrawn.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.06.2021



STATE Vs. Kapil Sharma
FIR No.316/2019
U/s 25/54/59 Arms Act 
PS Crime Branch

07.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

 Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO ASI Naresh Kumar through VC.
 Accused Kapil Sharma is stated to be on court bail but not  
 present today. 

 Perused. Heard. 

   It is submitted by the IO that the FSL result and sanction u/s 39

Arms Act are still pending. 

 Put up for filing of supplementary charge-sheet regarding FSL

result and sanction u/S 39 Arms Act on 13.09.2021.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          07.06.2021



STATE Vs. Pawan Kumar
FIR No.310/2019
U/s 25/54/59 Arms Act 
PS Crime Branch

07.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

 Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO ASI Naresh Kumar through VC.
 Accused Pawan Kumar is stated to be on court bail but not  
 present today. 

 Perused. Heard. 

   It is submitted by the IO that the FSL result and sanction u/s 39

Arms Act are still pending. 

 Put up for filing of supplementary charge-sheet regarding FSL

result and sanction u/S 39 Arms Act on 13.09.2021.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          07.06.2021




